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O.A. Ne. 2344/94

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHI

New Delhi, dated the 28th Nevember, .994

CORAM

Hen'ble Shri N.V. Krishn:n, Vice Chairman (a)
Hen'ble Smt.Lakshmi Swaminathan, Member(J)

Shri Gurmeet Singh,

Inspr. Ne.D=1/395,

DAP 3rd Battalien,

New Pelice Line Kingsway Camp,

‘Delhi

see Applicint

(By Advecate Shri J.P.Verghese )
V/s

1. The Cemmissiener of Pelice,
Delhi Pelice Head uarters,
I1.P.Estate, New Delhi

2. NCT of Delhi
threugh Chief Secretary
Old Secretariat, New Delhi
+ s+ Respendents

O R DER (ORAL)

(Hen'ble Shri N.V. Krishnan, Vice Chairman(A)

We have heard him. The applicant is

aggrieved by the Ann.A.l erder datéc 7-6-1994
initiating a departmental preceeding against him,
almest of the time when he was being censicered
fer prbmatien te the rank of Assist:nt Cemmissiener

of Pelice. It is stated in para 4.17 that pests ef

Assistant Cemmissieners ef Pelice were te be filled up

and, en 2-5-94, the respendents were finalising the

~ persenal files of each candidate as is evident frem
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Ann.A 3. It is stated that the applicant was

- serial Ne.36 eut ef 260 eligible Inspecters.

£

The premetien in respect ef ethers were given

by the Amn.A.5 erder dated 1C-i0-~1994, Befere

that date, the impugnéd erder Apn.A.lL was

passed directing‘that?ﬂepartmaﬂtal actien be

taken ageinst the applicant fer reasens

mentiened therein.

2. when the matter was being heard as

te hew this applicatien can be admitted, the

learned ceunsel fer the applicant seught

permissien te withdray che O.A. In the

circumstances, permissien is ¢qanted. DA is

dismissed as having been withdrawn.
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(Lakshmi Swaminathan)

Member (J)

(N.V. Krishnan)

Vice Chairman (A)
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